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HEALTH & FAMILY WELFARE DEPARTMENT
NOTIFICATION

Shimla-2, the 30th July, 2025

No. Health-C-A(4)1/2025.—In exercise of the powers conferred in 17 of Pre-Natal
Diagnostic Techniques (Regulation and Prevention of Misuse) Act, 1994 and in supersession of
95—XTSIU= / 2025—02—08—2025 (4397)
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Notification No. Health-A-A(4)-2/2018, dated 22-04-2018, the Governor of Himachal Pradesh is
pleased to re-constitute the State Appropriate Authority as under:—

Official Members:-—

1. Director, Health Safety and Regulation, Chairman
H.P.

2. Director, Health Services, H.P. Member

3. Mission, Director, National Health Member
Mission, H.P.

4. Joint Director, Health Services, H.P. Member

5. Joint Director/Deputy Director, Member
Prosecution, H.P.

6. OSD (State Programme Office) PC & Member-Secretary
PNDT, H.P.

Non-Official Member:—

1. Ms. Tanu Chauhan, r/o Parvati Bhavan, Below Auckland Hotel,
Lakkar Bazzar, Shimla, H.P. Mob. No. 98166 03411

By order,

Secretary (Health).

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Dated the, 25th July, 2025
No. HHC/Estt.3(1048)/2020.—07 days commuted leave on and with effect from
08-07-2025 to 14-07-2025, is hereby sanctioned, ex-post-facto, in favour of Sh. Gangesh Sood,
Assistant Registrar of this Registry.

Certified that Sh. Gangesh Soodh as joined the same post and at the same station from
where he had proceeded on leave after the expiry of the above leave period.

Certified that Sh. Gangesh Sood would have continued to officiate the same post of
Assistant Registrar but for his proceeding on leave.

By order,

Sd/-

Registrar General.
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HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001

NOTIFICATION
Shimla, the 25th July, 2025

No. HHC/GAZ/14-322/2011-1.—Hon’ble the Chief Justice has been pleased to grant 08
day's earned leave w.e.f. 26-07-2025 to 02-08-2025 with permission to suffix Sunday falling on 03-
08-2025 in favour of Ms. Manisha Goyal, Senior Civil Judge-cum-CJM, Mandi, H.P.

Certified that Ms. Manisha Goyal is likely to join the same post and at the same station from
where she proceeds on leave after expiry of the above period of leave.

Also certified that Ms. Manisha Goyal would have continued to hold the post of Senior
Civil Judge-cum-CJM, Mandi, H.P., but for her proceeding on leave for the above period.

By order,

Sd/-

Registrar General.

HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 25th July, 2025

No. HHC/GAZ/14-420/2022.—Hon’ble the Chief Justice has been pleased to grant 54

days’ earned leave w.e.f. 05-08-2025 to 27-09-2025 with permission to suffix Dussehra holidays

and Sunday falling w.e.f. 28-09-2025 to 05-10-2025 infavour of Smt. Sonia Gupta, Civil Judge-
cum-JMFC, Bilaspur, H.P.

Certified that Smt. Sonia Guptais likely to join the same post and at the same station from
where she proceeds on leave after expiry of the above period of leave.

Also certified that Smt. Sonia Gupta would have continued to hold the post of Civil Judge-
cum-JMFC, Bilaspur, but for her proceeding on leave for the above period.
By order,
Sd/-
Registrar General.
HIGH COURT OF HIMACHAL PRADESH, SHIMLA-171 001
NOTIFICATION
Shimla, the 26th July, 2025
No. HHC/GAZ/14-372/2016.—Hon'ble the Chief Justice has been pleased to grant ex-post-

facto sanction of 02 days' commuted leave for 25-06-2025 to 26-06-2025 in favour of Smt. Rosy
Dahiya, Civil Judge-cum-JMFC, Jhandutta, H.P.
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Certified that Smt. Rosy Dahiya had joined the same post and at the same station from
where she proceeded on leave, after expiry of the above period of leave.

Also certified that Smt. Rosy Dahiya would have continued to hold the post of the Civil
Judge-cum-JMFC, Jhandutta, but for her proceeding on leave for the above period.

By order,

Sd/-
Registrar General.

MPP & POWER DEPARTMENT
NOTIFICATION
Shimla-171 002, the 2nd May, 2025

No. MPP-F(10)-13/2024.—The Governor, Himachal Pradesh is pleased to order that the
employees of Himachal Pradesh State Electricity Board (HPSEBL) who are on deputation with
HPPCL, HPPTCL, DoE, HIMURJA and other line departments on secondment basis will be able to
exercise the option to get their services be taken over by the said organization respectively. Their
service absorbed/merged in the borrowing departments subject to the following conditions:—

(i) The terms and conditions of appointment in the HPSEBL will remain unchanged.

(i1)) Promotion avenues will be provided to the staff of HPSEBL and if need be,
superannuary posts shall be created as a personal measure, so that their career growth
is not adversely affected.

(i11)) Their absorption/merger will also not affect the career prospects of the employees
recruited by the HPPCL/HPPTCL/DOE/HIMURIJA in their respective cadres. They
will also get promotion as per the career progressive scheme in the respective
organization.

Further, the Governor, Himachal Pradesh is also pleased to order that the employees who
are presently working in HPSEBL and are willing to serve in other Departments/Organizations can
give their option to get absorbed in the new/preferred department/organization on the above
mentioned terms and conditions. It is also clarified that their transfer from HPSEBL to
HPPCL/HPPTCL/DOE/HIMURIJA or any othe line Department shall not be considered as foreign
service or deputation and it shall be treated as transfer till final absoration in the respective
organization.

By order,
Sd/-
(RAKESH KANWAR, 1AS),

Secretary (Power).
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RITet—2, 28 SIS, 2025
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3 foru fRAmae Uew & U &F H U9 HRe el 3T XISl b gl Bl fRATE Uee Arexd™
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% Hag | ge 4 O |
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PRI BY, A U B 5T &F H YA B dlel I T D gl (W REA RAS B
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AW ¥ BE UM B G |
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(310 €lo i, =movo™0),
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[Authoritative English Text of this department Notification No. TPT- A(3)-3/2015-1-Part-A, dated
28-07-2025 as required under Article 348(3) of the Constitution of India].

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-02, the 28th July, 2025

No. TPT-A(3)-3/2015-11-Part-A.—Whereas, the Governor, Himachal Pradesh is satisfied
that it is expedient in the public interest to exempt the trucks of the other States entering in the
territory of Himachal Pradesh for the purpose of transportation of apples and potatoes to out of the
State of Himachal Pradesh from the payment of Special Road Tax leviable under section 3-A of the
Himachal Pradesh Motor Vehicles Taxation Act, 1972 (Act No. 4 of 1973).

Now, therefore, in exercise of the powers conferred by Section 14(3) of the Act ibid, the
Governor, Himachal Pradesh is pleased to exempt the trucks of the other States (not covered under
National Permit) entering into the territory of Himachal Pradesh from payment of Special Road Tax
leviable under section 3-A of the said Act, for the purpose of transportation of apples and potatoes
to out of the State of Himachal Pradesh with effect from 01-08-2025 to 31-10-2025.

By order,

Sd/-

(R.D. Nazeem, 1AS),

Principal Secretary (Transport).
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In the Court of Shri Rajender Kumar Gautam, Sub-Divisional Magistrate, Barsar, District Hamirpur
(H.P.) Exercising the Powers of Marriage Officer under Special
Marriage Act, 1954

In the matter of :

1. Ms. Meenakshi Kumari age 30 years d/o Sh. Dilbagh Singh, r/o Village Samoh, P.O.
Bani, Tehsil Barsar, District Hamirpur (H.P.).

2. Mr. Devanshu Partap Singh age 22 years d/o Sh. Surender Singh, r/o Village & P.O.
Lama, Tehsil & District Banda, U.P. .. Applicants.

Versus
General Public

Subject.— Notice of Marriage.

Ms. Meenakshi Kumari & Mr. Devanshu Partap Singh have filed an application under
section 15 of the Special Marriage Act, 1954 alongwith affidavits and supporting documents in the
court of undersigned in which they have stated that the solemnized their marriage on dated 05-04-
2025 as per Hindu rites and customs at Kalka Mata Mandir Tikker Rajputtan, Tehsil Barsar, Distt.
Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding their intention, may file his/her objections personally or in writing
before this court on or before 22-08-2025. In case no objection is received by 22-08-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 22-07-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).

In the Court of Shri Rajender Kumar Gautam, Sub-Divisional Magistrate, Barsar, District
Hamirpur (H.P.) Exercising the Powers of Marriage Officer under Special
Marriage Act, 1954

In the matter of :

1. Mr. Geetansh Thakur age 29 years s/o Sh. Surender Thakur, r/o Village & P.O. Gahli,
Tehsil Galore, District Hamirpur (H.P.).

2. Ms. Malawanti age 29 years s/o Sh. Dharam Pal, r/o Village & P.O. Punnerdhar,
Tehsil Noharadhar, District Sirmaur, H.P. .. Applicants.
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Versus

General Public

Subject.— Notice of Marriage.

Mr. Geetansh Thakur & Ms. Malawanti have filed an application under section 15 of the
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned in which they have stated that the solemnized their marriage on dated 05-04-2025 as
per Hindu rites and customs at Kalka Mata Mandir Tikker Rajputtan, Tehsil Barsar, Distt.
Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding their intention, may file his/her objections personally or in writing
before this court on or before 22-08-2025. In case no objection is received by 22-08-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 22-07-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Manali,
District Kullu (H.P.)

1. Abhinav Awasthi s/o Sh. Shashi Bhushan Awasthi, r/o Village and P.O. Patli Kuhal,
Tehsil Manali, District Kullu, H.P.

2.  Himanshu Sharma d/o Sh. Om Prakash Sharma, r/o Near Bridge Shilihar, Bhuntar,
District Kullu, H.P.

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(4) of the H.P. Registration of Marriage Act,
1969.

Abhinav Awasthi s/o Sh. Shashi Bhushan Awasthi, r/o Village and P.O. Patli Kuhal, Tehsil
Manali, District Kullu, H.P. and Ms. Himanshu Sharma d/o Sh. Om Prakash Sharma, r/o Near
Bridge Shilihar, Bhuntar, District Kullu, H.P. have submitted an application alongwith affidavits
before the undersigned declaring that they solemnized their marriage on 17-05-2022.

However, the said marriage is not found recorded in the official registers of the Marriage
Registrar, concerned Municipal Council/Gram Panchayat in Tehsil Manali, District Kullu, H.P.

Accordingly, objections are hereby invited from the general public through this notice. If
any person has any objection to the registration of the above-mentioned marriage, they may submit
the same personally or in woriting before the court of the undersigned within 30 days from the
publish of this notice.

Issued under my hand and seal of the court on 18th July, 2025.

Seal. Sd/-
(RAMAN KUMAR SHARMA),

Marriage Officer-cam-Sub-Divisional Magistrate,

Manali, District Kullu, H.P.
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Before Sh. Inder Kumar, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No. Date of Institution Date of Decision

21/2025 15-07-2025 Pending for 18-08-2025

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V.P.O. Sainwala Mubarikpur, Sub-Tehsil

Majra, Distt. Sirmaur, H.P. . .Applicant.
Versus

General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V. P.O. Sainwala Mubarikpur, Sub-Tehsil
Majra, Distt. Sirmaur, H.P. has moved an application before the undersigned under section 13(3) of
Birth and Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that death of Nanki wife of Sh. Baru Ram on 17-12-1973 at V.P.O. Sainwala Mubarikpur, Sub-
Tehsil Majra, Distt. Sirmaur, H.P. but her date of death could not be registered in the records of
Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra, District Sirmaur (H.P.) within stipulated
period.

Hence he prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra for entering the same in the
births and deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of death of Nanki wife of Sh. Baru Ram may
submit their objections in writing in this court on or before 18-08-2025 at 10.00 A.M., failing which
no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 15th day of July, 2025.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur (H.P.).
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Before Sh. Inder Kumar, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No. Date of Institution Date of Decision

22/2025 15-07-2025 Pending for 18-08-2025

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V.P.O. Sainwala Mubarikpur, Sub-Tehsil

Majra, Distt. Sirmaur, H.P. . .Applicant.
Versus

General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V. P.O. Sainwala Mubarikpur, Sub-Tehsil
Majra, Distt. Sirmaur, H.P. has moved an application before the undersigned under section 13(3) of
Birth and Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that death of Shakuntla daughter of Sh. Baru Ram on 25-02-1976 at V.P.O. Sainwala Mubarikpur,
Sub-Tehsil Majra, Distt. Sirmaur, H.P. but her date of death could not be registered in the records
of Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra, District Sirmaur (H.P.) within
stipulated period.

Hence he prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra for entering the same in the
births and deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of death of Shakuntla daughter of Sh. Baru Ram
may submit their objections in writing in this court on or before 18-08-2025 at 10.00 A.M., failing
which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 15th day of July, 2025.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur (H.P.).

Before Sh. Inder Kumar, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No. Date of Institution Date of Decision
20/2025 15-07-2025 Pending for 18-08-2025

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V.P.O. Sainwala Mubarikpur, Sub-Tehsil
Majra, Distt. Sirmaur H.P. . .Applicant.

Versus
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General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Sukh Ram son of Late Sh. Daulat Ram, r/o V. P.O. Sainwala Mubarikpur, Sub-Tehsil
Majra, Distt. Sirmaur, H.P. has moved an application before the undersigned under section 13(3) of
Birth and Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that death of Kanta daughter of Sh. Baru Ram and wife of Amar Singh on 27-05-1970 at V.P.O.
Sainwala Mubarikpur, Sub-Tehsil Majra, Distt. Sirmaur, H.P. but her date of death could not be
registered in the records of Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra, District
Sirmaur (H.P.) within stipulated period.

Hence he prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Sainwala Mubarikpur, Sub-Tehsil Majra for entering the same in the
births and deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of death of Kanta daughter of Sh. Baru Ram and
wife of Amar Singh may submit their objections in writing in this court on or before 18-08-2025 at
10.00 A.M., failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 15th day of July, 2025.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur (H.P.).

Before Sh. Inder Kumar, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No. Date of Institution Date of Decision

18/2025 05-07-2025 Pending for 07-08-2025

Smt. Shweta Gupta daughter of Sh. Rajender Prakash Gupta, r/o V.P.O. Majra, Sub-Tehsil

Majra, Distt. Sirmaur, H.P. . .Applicant.
Versus

General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Shweta Gupta daughter of Sh. Rajender Prakash Gupta, r/o V.P.O. Majra, Sub-Tehsil
Majra, Distt. Sirmaur, H.P. has moved an application before the undersigned under section 13(3) of
Birth and Death Registration Act, 1969 alongwith affidavits and other documents stating therein
that her birth on 29-08-1984 at V.P.O. Majra, Sub-Tehsil Majra, Distt. Sirmaur, H.P. but her date
of birth could not be registered in the records of Gram Panchayat Majra, Sub-Tehsil Majra, District
Sirmaur (H.P.) within stipulated period.
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Hence she prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Majra, Sub-Tehsil Majra for entering the same in the births and
deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of birth of Shweta Gupa daughter of
Sh. Rajender Prakash Gupta & Smt. Kamlesh Gupta may submit their objections in writing in this
court on or before 07-08-2025 at 10.00 A.M., failing which no objection will be entertained after
expiry of date.

Given under my hand and seal of the court on this 7th day of July, 2025.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur (H.P.).

Before Sh. Inder Kumar, Executive Magistrate-cum-Naib Tehsildar,
Majra, District Sirmaur, Himachal Pradesh

Case No. Date of Institution Date of Decision

19/2025 05-07-2025 Pending for 07-08-2025

Sh. Yusaf son of Sh. Sharif, r/o Ward No. 11, V.P.O. Misserwala, Sub-Tehsil Majra, Distt.

Sirmaur, H.P. . .Applicant.
Versus

General Public . .Respondents.

Application under section 13(3) of birth and death Registration Act, 1969.

Sh. Yusaf son of Sh. Sharif, r/o Ward No. 11, V.P.O. Misserwala, Sub-Tehsil Majra, Distt.
Sirmaur, H.P. has moved an application before the undersigned under section 13(3) of Birth and
Death Registration Act, 1969 alongwith affidavits and other documents stating therein that his birth
on 16-07-1969 at Ward No. 11, V.P.O. Misserwala, Sub-Tehsil Majra, Distt. Sirmaur, H.P. but his
date of birth could not be registered in the records of Gram Panchayat Misserwala, Sub-Tehsil
Majra, District Sirmaur (H.P.) within stipulated period.

Hence he prayed for passing necessary orders to the Secretary, Births & Deaths
Registration, Gram Panchayat Misserwala, Sub-Tehsil Majra for entering the same in the births and
deaths records.

Therefore, by this proclamation the general publc is hereby informed that any person having
any objections for the registration of delayed date of birth of Yusaf son of Sh. Sharif & Smt. Munti
may submit their objections in writing in this court on or before 07-08-2025 at 10.00 A.M., failing
which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 7th day of July, 2025.

Seal. Sd/-
(INDER KUMAR),

Executive Magistrate-cum-(Naib Tehsildar),

Majra, District Sirmaur (H.P.).

CHANGE OF NAME

I, Suman Thakur (New Name) w/o Sh. Ravinder Singh Thakur aged about 49 years, 1/0
Agro Stone Cottage, Village Dhagogi, P.O. Baldeyan, Tehsil & District Shimla (H.P.) declare that I
have changed my surname from Suman Kumari Garg (Previous Name) to Suman Thakur (New
Name). All concerned please may note.

SUMAN THAKUR

w/o Sh. Ravinder Singh Thakur,

r/o Agro Stone Cottage, Village Dhagogi,

P.O. Baldeyan, Tehsil & District Shimla (H.P.).

CHANGE OF NAME

I, Tovindra Thakur w/o Mr. Deepak Thakur, r/o Village Tharjoon (Majhar), P.O. Kelodhar,
Tehsil Chachiot, District Mandi (H.P.) Pin-175029 have changed my name from Tovindra Thakur
to Tovindra Kumari.

TOVINDRA THAKUR,

w/o Mr. Deepak Thakur,

r/o Village Tharjoon (Majhar), P.O. Kelodhar,
Tehsil Chachiot, District Mandi (H.P.).

CORRECTION OF NAME

I, Subhash Chander Aggarwal s/o Late Sh. Amar Nath Aggarwal, r/o Amar Bhawan near
Titla Hotel Jakhoo, Shimla (H.P.) declare that in various records my name is entered as follows
Subhash Aggarwal, Subhash Agarwal, Subhash Chander, Subash Agarwal. That my name should
be corrected as Subhash Chander Aggarwal in all records. All concerned note it.

SUBHASH CHANDER AGGARWAL
s/0 Late Sh. Amar Nath Aggarwal,
r/o Amar Bhawan near Titla Hotel Jakhoo, Shimla (H.P.).
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CHANGE OF NAME

I, Ankush aged about 27 years s/o Sh. Roshan Lal, r/o Village Jaru, P.O. Bakhol, Tehsil
Kotkhai, District Shimla (H.P.) do hereby solemnly affirm and declare that in birth certificate of my
son his name is entered as Nakul DOB 04-10-2024 issued from KNH Shimla. That I want to enter
the name of my son as Naksh in Hospital records in KNH as well as in all other legal documents in
place of Nakul.

ANKUSH,

s/o Sh. Roshan Lal,

r/o Village Jaru, P.O. Bakhol,

Tehsil Kotkhai, District Shimla (H.P.).

CHANGE OF NAME

I, Balbeet Singh s/o Late Sh. Desh Raj, r/o Village Kandrehar, P.O. Chetru, Tehsil
Dharamshala, District Kangra (H.P.) have changed my dughter's name from Pari to Paritika
Koundal.

BALBEET SINGH,

s/0 Late Sh. Desh Raj,

r/o Village Kandrehar, P.O. Chetru,

Tehsil Dharamshala, District Kangra (H.P.).

CHANGE OF NAME

I, Shivani Verma d/o Sh. Pawan Verma, r/o Village Thanoga, P.O. Churwadhar, Tehsil
Rajgarh, District Sirmaur (H.P.)-173101 declare that I have changed my name from Shivani Verma
to Seema Kumari. Please note all concerned for further.

SHIVANI VERMA

d/o Sh. Pawan Verma,

r/o Village Thanoga, P.O. Churwadhar,
Tehsil Rajgarh, District Sirmaur (H.P.).

CHANGE OF NAME

I, Kavita Devi w/o Sh. Dheeraj, r/o Village Shamror, P.O. Oachghat, Tehsil & District
Solan (H.P.) declare that I have changed my minor son's name from Piush to Piyush. Please note all
concerned for further.

KAVITA DEVI

w/o Sh. Dheeraj,

r/o Village Shamror, P.O. Oachghat,
Tehsil & District Solan (H.P.).
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CHANGE OF NAME

I, Javed Akhtar s/o Azimmuddin Ansari, r/o Kanwar Niwas, Ward No. 8, Jaunaji Road,
Solan (H.P.) declare that in the school record of my daughter her name is wrongly spelt as Naaz
Akhter instead of Naaz Akhtar as well as father's name is also wrongly spelt as Javed Akhter
instead of Javed Akhtar. So as mother's name is also wrongly spelt as Tamanna Parveen instead of
Tammana Praveen, which required to be corrected. All concerned please may note.

JAVED AKHTAR
s/0 Azimmuddin Ansari,

r/o Kanwar Niwas,
Ward No. 8, Jaunaji Road, Solan (H.P.).

9 IIETAd PRGN TUSIBR Vd AId TeIdER, d8dlel 9ax o,
et =, fewmae yewr

e /R / d8¥iTel /e / 2025 IRIg Ut : 01—09—2025

R g1 e, ARl Jeoen /a STe]], SIHER 9iSdl BIS, Tedid a e =,
IERICE RN

g9
I STFdT UG U GaTId STedhs], f[darg Wvs ol

fava —o / 9g FwIfad qrT |

o

39 IMETAd H IT—ATSATIGRI (A10) TH=T & BT Y3 A@I—2660 /2025, (&6
13—05—2025 & HEFH W UG SXIAS HA: 1. Tl UoliRvl o Ud g geg fafdedn
BN =1 & BRI U Wl HFW-B&D/CMO-CBA/2025-9793, f&Hie  07—05—2025,
IUY—TH, JAUTIAT JHV-UF, el IR HlS, Ahd Whol YAT—u s wifehar siwedt orar
T4 Ul B, AR geeell /Td STe]l, SIdHER AieAl D13, T d Rre g, f2ared
el H 9P GAT B S IR 28—10—2014 fFEI SROT W UM UGG SiTHY D BRI
AT H &S 9 gg & Sllid MIAGER &6l 891 AR § galely sfdfadl o R fHar & o
DI ST fAf BT I d9ad Sedhd & o IR # g9l /Uoigd fhar S |

31T FAARIRYT ST Bl §9 SR gRT grod fhar Sian © b wifeiar sierh o <t
Al B, FariT geedlT /Mia Sre}l, SheR el DISl, dedid d STl =, Barad yasr
IS LA BT oA AT 28—10—2014 BT T GAIT Sed & o H /JS Al H &9l B
IRT 3R bl BT I SJMURT BT a7 I8 STATlaT AT deblola- TUT 3MURT 50 3elold ¥ $IA8R
D UBRM & UP A8 b WIR—IcR Gag 10.00 ¥ AR 500 o b Goi bral Fhal o | FeiRka
Qe H JAURT 7 37 B G H T B gAT BT 5 AT 28—10—2014 BT S BRA B AR
TR T IRRER, 9 UF 9 BT TIRd IR QY AT |

3MTST &I 31—07—2025 BT X THER T AER RTAI RT SN 8T & |

AER | FRIRT / —
BRIBR] TUSITHNT UG A9 TEHACNR,

dedrel |ex aw T, fSrer == (f2ovo) |

I, a0 doI e Ay, 3aredt uael, REa—5 gRT giad doIm Ui

golagiih EXIRIRG oY, dEWISC http://rajpatrahimachal.nic.in TR SYel & YaH AFcST AU fhar <1 A 2 |




		2025-08-02T16:26:10+0530
	DAYA NAND SHARMA




